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- Heard 14, counsel for the a,p/plicant% Mrs, U, Sanyal is
also present on behalf of the respondents,

2. Ld, counsel Mr, P.,K, Munshi appsaring on behalf of the

- applicaméi}suhnits that this\application has bacome infractuous

dvue to certain modifications :pélating to thig matter; v.;\gsg donse

by the Hon'ble High Court and' thereby he does not want to proceed °*
with the case, |

3. Considering the facts and circumstances stated above, we

dispose of the gpplication awarding no costs, .. |
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